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CENTRAL ADMINISTRATIVE TRIBUNAL
T DANGRLORE BENCH

Second Floor,. - ‘
Commercial Complex, ?

-+ Indirenagar, = -
. -Bangalore-560038,

Datedzz' 4 SEP 1993

. APPLICATION "Nb(s) - 97 of 1993,

APPL ICANTS:M.C.Gudur  V/s. RESPONDENTS:_.Secretary,neptt.of Posts,

S 4 . . . - " New Delhi & Others. -

TO, L o - :

1ld - Sri.S.K.Mohiyuddin, AdVBdate,No.ll,First Cross,Second Floor,
- Sujatha Complex,Gandhinagar,Bangalore=~9. '

-2, Post Master General, (Staff),Ka-rnajt'aka Circle,Bangalore-l.

3. Sri.G}Shanthappé,ddgl.Central Govt.Stng.Cohnsel;Bangélo:e-l.

"Subjectt- Forwarding of copies of the Order pagépd'bx .
- g the Central Administrative Iribunal,Bangalore,
_  Plesse find enclosed hetewith a copy of the ]
‘ORDER/STAY/INTERIN ORDER, passed by this Tribunal in the
sbove said application(s) on l4th September,1993. -
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&, N9='ra1n1ng before fitment into the higher post of Inspector of /

*w;ﬂhnnexura A-3.~-"'

" eerom: mc ccmm. Aommsmmuc TRIBUNAL

BﬂNGALORE BENCH l BANGALDRE
DATED THIS THE 1&TH DAY oF SEPTEMBER,1993

PRESENT
HON'BLE JUSTICE PR. P.K. SHYAPSUNDAR .. VICE CHAIRMAN

HON'BLE fR. V. RAPAKRISHNAN ...  MEMBER (A) -

APPLICATION No,597/93

Sri M.Co Gudur,

'S/o, Sri Chandappa Gudur,

Sub-Post Master, ‘ :
sho!aeg! pOoO . . ...’ .
(Shri S.K. Mohiyuddin .. Advocate)

Applicant -

Vs,

1. Union of India through

Secretary, Department of Posts,
Dock Bhaven, New Delhi - 1,

2, Chief‘Posf Master Gensral,
Bangalore - 1. .

3. The Senior Suparintandent of
Post 0ffices,

Gulbarge = 1. " +ee  Respondents

taN

(Shri G, Shanthappe .. Advocate)

Thia application, having come up before this
Tribunal today for hesring, Hon'ble 3ust1ca Mr, .K.

Shyamsundat, Vice Chairman! madevthe follow;ng H
ORDER
The abplipant, after qualifying for promotion as

Inspector of Post Offiﬁe in virtus of having passed the

p}ascribed examination‘a thereafter raquired to undergo

e

st Office. While ell that happened in the year 1989 in

Ifét he has passed thé examination in the year 1989 he uas<4‘h1
£y |
_‘ irected to undergo training. We ¥a11 this m P

from Annexure A-1, But, pleading that he was ungell he asked

e

'tha? to put off tha training for a period of one year as per f




2, - kccordingiy, accedingktu his rgqﬁést for not taking-
the training for a pericd of one year on account of ill-health
the department put off his training by one year as per Annexure
A-4, dated 22,1.1990. But, even during thefbnetigiz;&émsf'the
applicant again applied for extension of qu/postponamont of ...
training for & further period of three months ss ber Annexure |
A-6 dated 30.3,1990. That probebly irritated the department
who prbmptly proceseded to rﬁmove'his name from tha'list of
approved 1.P.0. candidates of 1989 batch vide Annexure A-8,

dated 20/21.9.1990. He then mads a representation dated . ™

| . o
8,10,1990 as at Annexure R-9, But, in t)fe earlier representa:

- tion dated B.10,1989, he had offered to undérgo the training =

~ . . . .
immedistely and asksd the department not to cancel his empanel-
ment but that request was turned doun by the Dapa:tment as per

Annexure A-10, dated 3.5.1991.

3. . The applicant, apparently notbone Sﬁ giving up the
; X % 7

chance of promotion easily made a further representation as

per Annexure AR-11 which was rejected on 23.3,1992 as per

Annexure 6-12 and hence this application.

4, After having heard Shri $.K. Mohiyuddin for the
épplicant and Shri G, Shanthappa, l.earned Standing Coundél, it
seems to us that on grounds of 111~heqlth. the man having

opted out for training temporarily could not have been done

-out'of the chance of promotion by being removed from the panel

ofvprnspect;va promotess.

Se Shri S.K. Mohiyuddin appeering—for—the—spplicent says
his client is now willing to take up the training which is

‘mendatory and says even sarlier he wae prepared to do that,
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Uhatevar that may be, ue think it proper to direct the
dspartment to dapute the applicant for training“and appoint

him to the post of InSpactor of Post Office after the compla—v
tion of the training. All benefita ?lowing from anyﬁprowotion

uill accrua only ftom the date of appointment a8 Insoector of

The anplicant will

Post Offica after completion of training:

not be antitled to claim any benefits from an antecedent
- period. HeAmill be filded into a vacancy srising in 1993

and not in any previous vacancies. No costs.
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